CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

Petition No. 342/MP/2023 along with IA No. 42/2024 & 93/2024
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. Petition under Section 79 read with Section 2(36) of Electricity Act,

2003, seeking, amongst others (i) appropriate directions for
transition of ISTS connectivity of the Petitioner as Bulk Consumer
under the Central Electricity Regulatory Commission (Connectivity
and General Network Access to the inter-State Transmission
System) Regulations, 2022, and (ii) for modification of the
connectivity so that the same is through the existing 400 kV
Vedanta- Sundargarh D/C line owned and maintained by the
Petitioner, instead of the proposed new 400 kV Vedanta-Sundargarh
D/C transmission line.
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During the course of the hearing, the learned senior counsel for the Petitioner and
the learned counsel for the Respondents, OPTCL and CTUIL made the detailed
submissions and concluded their respective arguments in the matter.

2. Based on their request, the Commission permitted the parties, including the
Respondent, TPWODL, to file their respective written submissions, if any, within a week
with a copy to the other side.

3. Subject to the above, the Commission reserved the matter for order.

By order of the Commission,
Sd/
(T.D. Pant)
Joint Chief (Law)
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